
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA No„605/2004

New Delhi .this the 17th day of August, 2004

Hon'ble Shri S-A. Singh, Member (A)

Jagan Ncxth^
C/0 Gene r a1 Wo r ke r s Trade
Union ( Retd..) , 19/19,
Moti Bagh, Sariai Rohilla,
R/ 0 VP0 Ba t hg a o n , Di s 11 „ S o n e p a t,,
(Haryana )

(By Advocate Shri V_S., Charak )

VERSUS

1., M/S National Environment Engineering
Re s e a r c h I n s t i t u t e, C ha n d r a wa 1 Wa t e r
Wo r !••' s n o . 2, Kh y b a r Pass,, Ma 11 Ro a d ^
Delhi..

2_ The Director,,
Central Public Health Engineering
Research Institute, Nehru Marg,
Nagpu r-3»

3., The Scientist In charge,
Cou n c i 1 of Sc i en t i f i c an d I n du st r i a 1
Re s e a r c h, An u s a n d h a n B h a wan,
R! a f i Ma r g , Ne w De 1 h i -110001

.. .Respondents

( By Advocate Shri Satish proxy for
Shri V„K_Rao )

0. R D E R (ORAL)

(Hon'ble Shri S.A- Singh, Member (A)

After hearing both the learned counsel for the

parties for some time., learned counsel for the applicant

would like to withdraw the OA with libei by to file a fresh

petition,

,Applican t

2- Allowed as prayed„ Subject to aforesaid OA is

dismissed as wi t hdrawn

sk

" /

( S.A- ^ngh )
Member (A)


